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as an Porter in the scale of Rs 196 ”i?{~,

|
~ NEY

in the Northern Railway at Kanpur; that on 13.9.
he was on duty from 'O' to '8' hours; bﬁaﬁ;hﬁwﬁﬁﬁﬁ?

instructions of the Driver, his assistant?wgifégg
arriﬁe for loading the Box and because tﬁg{ ;i__
Assistant did not arrive,the box was nqhséﬁﬁzééﬁ"
that STi Ram Deo Rem asked the plaintiff to
lecve the room but since the plaintiff was
work, he did not go out and then Sri Ram Dec
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' the pla:.n‘tiff an opp‘oxﬁiuﬁ:.:
| X2 | appellate Authority also did not £

vhile deciding his appsﬂlf

absconded from duty from 5.45 to 7.00 hmﬂr [ ‘LEZ:‘E“!

set back in operational performancas- that *b.v_
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challenge to the ATFO to come out of ‘tlae reb

when pleintiff would teach him & lesson; ‘th NS
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it is incorrect to say that Sri Raj Deo Raja‘_.p ked
the plain’c:u.ff s collar outside ‘bhe eﬁ‘ﬁi@ v"'if‘-
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plaintiff before rejecting the review applfﬁ% wﬂa

4.Yle have heard learned counsel for th§=
parties and have also gone through the record of
case, Learned counsel for the plaintiff'ls finﬁﬁ“
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ergument was that the disciplinary proc&aﬁiﬁﬁﬁfirkﬁ

preliminary inquiry, For this purpose, he relied )

the cese law State of Punjab Vs, Bhagat Ram, Ai?Fkﬁﬁﬁﬂ

SC,2335 in which the Hon'ble Supreme Court had m mﬁﬁf‘ﬁ

e¢s follows:

ed during investigation and produceﬂ &ﬁ t
inquiry in support of the charges ltwg'“ |
ageinst the Covernment servent. A.sungpﬂﬁh does
not satisfy the requirements of givlghf_xﬁ |
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i) that the said Sri Ram F.;'ha'nké'rf" L,
Khelasi assaulted Sri Raj Deo Ram ATFO
duty at 0.8 hours on 30,9.80 as weﬁﬁ :
unparlismentary language, thus failed
decency and devotion to duty, he has,thepf'
violated Railwey Servants Conduct-Hul“ s
3(1)(ii)(1ii),1966; : *

Raj Den Ram and used unparliamgntafy~I§ﬁ§‘_ .
when the latter questioned him for abscp?f f&{
from duty from 545 to 7.00 hours. He ha {éf}}
violated Railway Servants Conduct RﬂlﬁsQ”M;;“JfT
(ili) Rules,

deflnite and also very serious in regaxdigg;
obse¥vance of disclpline and Code of G{
subordinaste employee. The plaintiff B
acdmitted in pera 4 of-thewpiaﬁT '1

w about his absence from dutzr ;{%’1 |
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was busy in making arrer
by itself is an odmise
' @mﬁﬁz with the order of a superior officer.
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| | We have examined this
B allegations made in thelstqﬁin-l;
before the Inquiry Officer haﬁaﬁ;-
supported by Sri R.,A.Chopra,who
arrived in aree from out pit &t 3 The,
found the collar of Sri Raj Deo Ram-iﬁ*ﬁﬁéﬁif;;a-;?
Sri Ram Shanker, Khalasi, Sri Chopra has aﬁwoKLQ
that Sri Rem Shanker was abusing the ATFR. AA%@?QB
witness Sri A.C.Trivedi, Booking Clerk, in Who*qf”

office and presence the alleged incident took

i . has stated that the Box Porter Sri Ram Sh"ankgi;‘th

started ebusing Sri Raj Deo Ram é&nd that SrAY ﬂ%
Shanker Lal was absent from 545 to 7.00 hours i :
Bindu Khan Khalasi,who had earlier suﬁparted*-r i
Deo Ram, stated that Sri Raj Deo Ram was the E
to catch-hold of the collar of the Box Poﬁtaﬁaa é
confronted with the contradictory statemant~m E
him before the inquiry, he tried a:g,a l
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merit in the suit and the same is dismi&sﬂ&,&; ties

to bear their own costs.
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